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SHRI K.R. NARAYANAN: I think, 1 
need not explain the process by wbicb the 
CSIR processes are developed and tben 
transferred to the industry. 

As regards fur-ds many of tbe collabora-
tive projects which take place, actually tbe 
industry participates financially and 
sometimes to some extent even technologi. 
cally. They spoosor projects ••• 

SHRI C. MADHA V REDDI: I am 
not asking about tbe sponsored projects. 
I know about sponsored projects. I am 
askiog about tbe processes which are 
available for ever}lbody. 

SHRI K.R. NARAYANAN Tbe 
processes which are developed by CSIR on 
its own are beioa contracted to the industry 
throuth tbe National Research Development 
Corporation. 

We have funded our laboratories suffi-
ciently. And many of these proceS4Jes have 
been actually contracted to industry for 
development and some of them are already 
in the market. 

Setting up or Indian Investment Fund 
in U.K. 

.747. SHRI H.N. NANJE GOWDA: 
Will the Minister of FINANCB be pleased 
to state: 

(a) whetber any bank in India has set 
up an Indian investment fund in the United 
Kingdcm to tap funds of non-resident 
Indians and other investors abroad; 

(b) if so, whether this is the first such 
venture in the bank ina history of India; 
and 

(c) the objectives of this fund? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINAI\CE (SHRI 
JANARDHANA POOJARY) : <a) No, Sir. 
No, Indian bank bas set up an Indian 
Investment Fund in tho United Kinadom. 

(b) and (c). Do oot arise. 

SHR.I H.N. NANlE GOWDA: Is the 
Government awaro tbat a leadinl ioreian 
baok opera tina in lodia bas lOt up aD 

Indian investment fund in tbe United 
Kingdom; if so, what is the reaction of tbe 
Goveromen t to this foreign bank settinl up 
such an investment fund? 

SHRI JANARDHANA POOJARY: 
No Indian bank bas set up investment fund 
in tbe United Kingdom. So far as foreign 
banks are concerned, tbe Reserve Bank of 
India or tbe Government of Jndia has no 
control 00 a foreign bank setting up an 
investment fund in a foreign country? 

SHRI H.N. NANJE GOWDA: When 
a foreign bank could organise such an 
investment fund and attract non-resident 
Indians i.e. funds held by nOD-resident 
Indians, why not Government consider 
permitting one of our natiooalised banks 
to set up su:b ao investment fund and put 
some directors who are non-resident Indians 
and tap resources of non-resident Indians? 

SHRI JANARDHANA POOJARY: 
Even tbough the question does not relate 
particular)y to this questIOn, J may tell tho 
boo. Member tbat UTI bas set up a fond 
and it bas collected funds to the extent of 
75 million and it is investiDI in debentures 
and shares in India. 

PROF. MADHU DANDAVATB : I 
would like to know from the bOD. Minister 
whether he is aware of tbe fact tbat certain 
concessions and facilities are available to 
the non -residenl Indians to have invest-
ments in India. tbere bave been certain 
companies abroad which, in tbeir balance-
sheet, neither show profits nor any 
borrowings from any credit institutions and 
yet they have sought the ic.vestment in 
Indian companies and, if it is so, does it not 
lead us to tho conclusion that such invest-
ments must be ari~ing oul of black-money 
from this country going abroad and comia. 
back as wbite money for investment and 
if sucb aberrations are found out what 
steps are takeD to see tbat misuse of your 
concessions and facilities is not done by tbe 
anti-social elements 7 

MR. SPEAKER: Cao it be dODe 1 

SHRI JANARDHANA POOJARY: 
Whenever sucb instances are broupt to 0\11' 
notice and if tbero is any proof or bollG ft-
evidoace, we can look iato it. 



MR. SPBAI{ER Can. somebody do it 
lib that? 

PROF. MADHU DANDAVATB: Sir. 
there was a debate in tbis House wbeD 
tbose fictitious companies were mentioned 
and tbeir balance-sheets were produced. 
If tbey bave forgotten all .bat, wbat to do, 
Sir? Already it was tbere. Balance-sheets 
were read out bere and some fictitious 
companies were mentioned. 

SHRI JANARDHANA POOJARY: 
Whenever there is evidence and when it is 
brou.ht to our notice and if tbere is 
prima facie evidence to sbow that tbere is 
misuse of tbese benefils, definitely, we will 
look into tbat. 

MR. SPEAKER. : But bow caD tbey 
brioa tbe money into tbe country ? 

PROP. MAOHU DANDAVATB : Bven 
companies were mentioned and balance-
sbeets were read out here. Everything was 
done. Anywa" be can go throuah tbe pall. 
records and see wbat caD be dODe ? 

.749. SURI MULLAPPALLY 
RAMACHANDRAN: Will tbe MiDister of 
PLANNING be Pleased to state : 

(a) tbe taraets fi~ed and th~ alleeation 
made under Hill Development Prolr.ammo 
for tbe State of Keral. for tbe year 1987-88; 

(b) wbether aoy district-wise body bas 
been set up for the implementation of this 
proaramme in Kerala; and 

(c) if so, tbe details tbereof , 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHRI SUKH 
RAM) : (a) Tbo total approved outlay 
for the Annual Plao 1987·88 for tbe Western 
Gbats Development PrOlramme for Kerala 
is Ra. 5.63 erora. The-sectoral break-up of 
tbis amount is liven is stateme.ot..J. The 
physical targets for 1987-88. as indicated in 
tho ActioD PJan received from lb. Stato 
GovoromCDt. are ~oDtaiood in statement 11. 

(b) No, Sir. 

(c) Do,s oot arise. 

StabaeDt-1 

I. 

Western O"al, Development Prolramme-Kerilla dl4tlU,,1 PIlln-19B7-88 ~pproved 01111.,. 
Seclorw/.e 

SI. Sector/Sub-Sector /Scheme 
No. 

I 2 

Agriculture a Allied Sen-ices 

(0 Aariculturl 

(ii) Soil.Dd W.ater Coo_ti08 

(iii) Animal Huab.aa4ry 

(iv) Dairy Development 

(v) FiaIIer* 

(vi) Po ... ,y .• a. WJld lifo 

(vii) Horticulture-includiD, 
rubber plaDtatiou. 

\ 
J 

} 

(Rs. in lakhs) 

Approved outta, 
for 1'&7·18 

3 

145.72 

43.65 

3.05 

15'.18 

6'.00 




